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ENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,.281, 299, 300, 301, 302, 303, 319, 325,
326,327, 328,329,331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406,413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6™ day of March, 2014

CORAM: A
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

¢ 1. OA 29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
~ Union Territory of Lakshadweep-682 558

o

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan Island, ,

Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

; | I Union Territory of Lakshadweep represented by
" the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
- Kavarathi Island-682 555
3. The Chairperson

Village (Dweep) Panchayath |
Kiltan Island, Union Territory of LLakshadweep-682 558




Hy&:}&« w?-
. 2 )

4. The Lxec‘utive Officer - _ ﬂ‘?@i “ ' ,, .
Vill age (Dweep) Panchayath b o
1 Klltan Island “Union Temtory of Lakshadweep-682 558 “y

5. The leupal

Govérnment. Senior Secondary School RN
Kiltan Island *:x,\‘
Uvn_l_:on_v fgxlltor)/ of Lakshadweep-682 558. Respondents ™, %2

(By Advocéte: (Mr.S.Radhakrishnan (R1,2&5)
: (Mr.R.Ramdas (R3)

2. OA672013

. Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
Umon 1 errltory of Lakshadweep-682 558.

Malsha T

S/o Kldavu Komalam

' Thenakkal House, Kiltan Island -

Umon T emtoxy ofLakshadweep 682 558.

9

3. /\bdullaA P
S/o Khalid
Alimapura, Kiltan Island
. Union Territory of LLakshadweep-682 558.

ila Illam, Kiltan Island
Ilory of Lakshadweep-682 558."

5. ‘Sayed Muhammed Koya C.H.
Slo; Muthukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

- 6. Rafeek Khan H M.
: S/o Abdul Rehman
/\llyar EIouse Kiltan Island
ion lemtory of Lakshadweep-682 558. Applicants

M ‘:.habu Sreedharan)

Versus



™
J

U: "on Ten xtory of Lakshadweep represented by
the A _mmlslrator Kavarathi Island 682 555

tor of Panchayath
[erritory of Lakshadweep
Kavalalhl Island 682 555

3. The Chaupex son
‘ Vilfage (Dweep) Panghayath
. Kll_tan Island Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
* Kiltan Island _ _
Umon T err 1101y of Lakshadweep-682 558 Respondents

(By Advocale _(Mr.S.Radhakrlshnan (R1,2 & 4)
3 OA 87/201‘34 o

1. Abdul Salam P P., age 43
Q/o galdmuhammed .
Pulhlyapura Kiltan Island
Lakshadweep

2. Khan dgc 33
uhammed
e ':use Kiltan Island
Applicants
(By A te: _Mr;?r’étap Abraham Varghese)
Versus
I ﬂhe A:diﬁl‘n‘lust‘rator |
'Umon Territory of Lakshadweep
Kavalakthl 682 555
X Anecton Depaxtment of Smence & Technology
3.

. K aﬁjﬂsl'and ILak%hadweep 682 558

4. "l he Chauperson Village (Dweep) Panchayath :
Klltan lsland Lakshadweep- 682 558 Respondents



Ry

‘Mr.R Ramdas - R4)

4. OA1132013
Lo Mui'ﬁul<dya T'-P
Sto Kidave Haji
Thnuvathapula Kiltan, Lakshadweep

2. Sallh P :
Sl Iblahlm Haji
Pandala Klltan Lakshadweep.

3. YacoobPK
S/o Suban A.
Punnakkad Kiltan, Lakshadweep.

4. -All Mohammed
S/o /\ttaka Allyar Kiltan, Lakshadweep.

5. .Kunhlkoya AP.
- 5/0 Sayed Muhammed P.K.
A-lakkalapura Klltan Lakshadweep.

7. Mup
| S/o Shalk K K , Palliyachetta, Kiltan, Lakshadweep.
8. Sathal C P
§/o' Mohammed P.
Chadlpwa 5I¢;J,Lan Lakshadweep.
9.
10,

Applicants
(By 'A(?i'\"q:qaté'»:,:]\’/l's.Da'isy | Daniel) °

Versus




(V8]

OS]

‘ lhe Administrator
Union Territory of Lakshadweep
Kavaxathl 682 555

he Chanrpelson
Vil lage (Dweep) Panchayath
Klllan 682 558

1 he Employment Officer
Kdlealhl L akshadweep 682 555

Director of. Panchayath

‘Department of Panchayath
Kavarathl 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

H0111wllu1al Assistant
Vlllage (Dweep) Panchayat Kiltan-682 558.

-3er S Radhaknshnan R1,3,445)

S/o Ydusuff
Kanmchetta Klltan Island

: UT of[ akshdadwcep -682 558

Kunh1 M

:’ﬂll_ltan Island
dweep-682 558

K 1ﬁalém let‘an Island
- 'fLakshdadwcep 682 558

Salecm P P
~S/o Hamsa

Puthenpula ‘Kiltan Island
UT of‘Lakshdadwcep 682 558

K:iltan Isl'a_nd
hdadweep-682 558

Respondents



ml.u a2 («*m 5» s

:6'

7. Ade_ Ka51m PV
.S7o. Muneer- '
Pentamveli; Kiltan Island _
UT. QfLakshda_dweep 682 558. v Applicants

(By Ad»vc.)cvat.e: Mr.Shabu Sreedharan)
Versus

I Umon len 1101y of Lakshadweep represented by
the Admmlstrator Kavarathi Island-682 555

2. The Dnector of Panchayath
Umon I‘emtoxy of Lakshadweep
Kavalathl Island 682 555

3. The Chaupex son
Vxllage (Dweep) Panchayath
Knltan Island Union Territory of Lakshadweep-682 558

4. - " l‘hcul";xcculive Officer
anlagc (chcp) Panchayath
Klllan Island Umon Territory of Lakshadweep 682 558

1o .m;e_nl Waiden
ent of:iEnvironment and Forest
; fice, K'lltan Island .
Umon lemtmy of Lakshadweep-682 558. Respondents

~

(By Advocalc (M1 S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013

I Jalaludheen K K

 $/0 Shaik Poovaldp
P ovalap | House Kiltan Island,
W of [k <shadweep -682 558.

13

an Island, J
dweep-682 558.



4. ‘Ameerali AP
S/0 Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

| 5. Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
UT of'-Lakshadweep-682 558.

0. Syed Mohammed Koya K.P.
S/o Mohammed
~ Kanjipura House, Kiltan Island,
UT of I.,ak,shadweep-682 558.

7. Kasimkoya C.H.
S/o Muthukoya
“Ammipura House, Kiltan Island,
-~ UT of LLakshadweep-682 558. Applicants

(By Advocate ;M;j‘?S;habu Sreedharan)

Versus
1tory of Lakshadweep represented by
mstrator Kavarathi Island-682 555

2. lhe DlrectOI of Panchayath
Umon Territory of Lakshadweep
Kavarathl Island 682 555

3. J he Chauperson
4. 7T
; 3 ep) Panchayath :
! Island Umon Temlory ofLakshadweep 682 558
s h:é'"Assls.tantifngmeel
" Electrical Sub Division

Klltan Island ) , '
Umon T err 1t01y of Lakshadweep-682 558. Respondents




(By Advocate MES?Radhakrishnan (R1,2,4 & 5)

7. OA 181/2()13

l. Sadakathulla A age 38 .
S/o Kunhi Ahammed
AJnad House, Kiltan Island
L akshadweep

2. NararullaPT ,age 26

S/o Kunhl L

Palhthxthlyoda House, Kiltan Island

[.akshadweep. ' Applicants

(By Advoéate: Ms..D“‘a"isy [. Daniel).
Versus
. T he Administrator
Umon Territory of Lakshadweep

-Kavaxathl 682 555.

2. he thalrpex_son

Dlrector ofPanohayat
Department of Panchayath
Kavarathi- 682 558. : Respondents

(By Advocate: I\/h S Radhakmhnan (R & 3)

8. O A No. 212/2013

p P. Havvabl W/o Abdul Salam
ab()UICI Agncultural Department,
Agatl Island Readmg at Pallipuram House,

)

Applicant

l. The Directof ?oif Agriculture
Union Territory of Lakshadweep
Kavaratti Island - 682 555.



~ . | 9
' 2. ThdAdminislrato'r
Union Territory of Lakshadweep
“‘Kavarattl Island 682 555.

(By Advqgate M_‘r-'." S;.;Radhakrlshnan)

—

Sablr Ah K

I(unya_thly.oda. House,
Kiltan Island.

' C.I?..F-iroz,
Chemmanam Palli House
Kalpeni Island.

o

K.P. Clle_niyal(,oya
Karuppathapura House,
Kalpenl I'slan'd.

('S

s

M C Jaffel
Pald(lpura House
Kalpenl Island

5. k‘absa.;;A -
Alikonie House
Killan.lsland.

6. A P Naseema
Aynapura House,
Kavarathf Island

B Gangesh)

Sus

(\dmlmstxatlon of the Union Territory
<of al<shadweep, Kavarathi — 682 555.
2. The Dnector (Serv1ces)
/\dmlmstl atlon of the Union Terntory
of Lakshadweep (Secretariat),
Kavalattl - 682 555.

‘j:Env1ronment of Forests
y-of Lakshadweep,
2555,

Respondents

Applicants

Respondents



0
(By Ad‘vcf,)iéate_:ng.‘iS;_Radhakrishnan)

10.

L

Umo;rf'f_ err ory, Lakshadweep

2. B M Mansoor
“S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Advojpaie;‘Mr, Grashious Kuriakose)
; ';'.; . Versus
I T he Admmlstrator

Feintoxy of Lakshadweep
°Kavaxath1 682 555

2. "l he Duectm of Panchayath
Department of Panchayath
Kavaram —;;682 555.

5. . Spec1al Ofﬁcel

‘Vlllage (Dweep Panchayat Agatti) — 682 558.

(By Advocale Mx S Radhakrlshnan)

I, ()A 269/2013

Ahammf age 32
S/o T. Vo] T
Araka Aiftan Island,
- Laksh -

(By Adydc h;idus Kuriakose)

Applicants

Respondents

Applicant



, tmy of Lakshadweep
682 555

2. ] he Chalrperson
Village (Dweep) Panchayath
- Kiltan-682 558

3. ’The,Employmem Officer _
Kavarathi, Lakshadweep-682 555.

4. Director of :IsénChayath
Department of Panchayath
Kavarathl -682. 555

5. I;h',e EXfecutiv_e' Officer _
Village (Dweep) Panchayath
Kiltan-682 558

6. Hort'icij-ltural Assistant
Village (Dweep) Panchayat,
Kiltan-682 558. Respondents

°

(By Advocate: ~ (Mr.S.Radhakrishnan (R1,3 & 6)

Stan [sland

Lakshajd'\%? ep B Applicant

(By Advﬁpggteé Mr.-'(-:frxjag'hious Kuriakose, Sr.)

Versus

j{ge ‘,(Dweep) Panchayath, Kiltan-682 558



12,
4. i
ep) Panchayath,
(By Ad vhakrishnan -R1-3)
13.

S/o deld V. K.

Vallomkad1yodu

Kiltan Island, Lakshadweep

2. Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House .
Chetlal “

g

Respondents

Applicants

(By Advocate M1 Gnashlous Kuriakose, Sr. & Ms.Daisy [ Daniel)

Versus

'f_dmmlstrator ,
of ,akshadweep, Kavarathi-682 555.

2. Dnectm .
Sciénce & Technology
Chctlat 682 556

3. Dn ectm of Panchayalh

Rur-al Development Deparlment of Panchayath

Addl,:Sub'Dlwismnal Officer
Chetlat 682 556

6. JunIOl Sc1ent1ﬂc Officer
Chctlat 682 556.

7. AccountsO ficer
Sccnctanat

Respondents



I .-A K SaJeed
Al<l<ara~House ,

:I?oodyem .House
-Kalpcm Island

3. A I Ahadabl :
Athanam Thottam House
Kalpeni.lsland;

4. P.P. Sulaikha
Puthlya I’andal am House
Kalpenl Island

5. C P Noorjehan
Chemmanam Palll House
'Kalpenl Island

6 A K Beeb1 :
Alakkalar House
° Kalpem Island

7. M P, l\'/lohammed
Mulllpula House
~ Kalpeni lsland

IQ;B. Gangesh)

~ Versus

stlatlon of the Union Territory

df Lakshadweep, Kavarathi — 682 555.

2. The Duector’ (Seches)
Admmlstratlon of the Union Territory
ofLak%hadwecp (Secretariat),

l\avaralu

(By Advocate l\/h S Radhakrlshnan)

Applicants

Respondents



(OS]

o0

10.

M.

12.

Bl A Py S
14
0A 300/2013

B.Koya, age 42,
S/o Bammad, Bilutheth House
‘Andrott Island.

B.Ahammed, age 43
S/6 Mohammed, Bakakada House
-Andrott Island.

K.K.Mohammed Basheer, age 49 ‘
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41, .
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
“S/o Koya Kidave, (,hettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

| T.P.Shamsuddeen, age 30,

S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

«AJamal, age 48,
S/o Abdulla Attalada, /\llyathaxa House,
Andrott Island.



1.4.
15.
16.
17.
18.
19.
20.
21.

22.

24,

15

A Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

[..Khadeejomabi, age 47,

D/o Buhari, Lavanakkal House,

Andrott Island.

C.Pookoya, age 42, .

S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. '

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
.S/o Siddique, Pudiya Nalam,
Andrott Island.

K. K. Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott [sland.

K‘-.;C.';Mohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

¢ P.P.Jlj—lamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27,

28.

29.

30.

34,

35.

By T g

M.P Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pelumpally House,

« Andrott Island.

P.M.Thaj unni'ssabi, age .39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,

Andrott Island.

. K.Mohammed Fasal, age 32
" S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K Mohammed Basheer, age 34,
S/o Aboosala UK. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island. .

A. Rasheed Khan, age 39,
-Sdyeed Ismail, Aliyathara House,
drott Island.

KAbdul Salam, age 33,

D

S/o Muthukoya, Kannathimmada House,
Andrott [sland.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Is land



37.
38.
39.
40.
41.

42.

44.
45.
40.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. _

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41,

'S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaldulla age 29,
S/o Seethi, Bappathlyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.Cy.l‘jlammedathbi, age 37,
D/o-Yousaf, Mylachetta House,

‘Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,

“Andrott Island.

Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Andrott Island,

K.J okunhi Koya, age 306,
S/o “acoob, Kolikkatt House,
xou Island.

K Delvesh Mohammed, age 36, :
S/0 Sayeed Mohammed, Kachashada House
Andrott Island.

(By Advvocate: Mr.K.B.Gangesh)

Versus

Applicants



[\
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The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lal\shadwcep, Kavarathi.

°Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

M_oha,{ﬁmed Shamsheer M.K.
S/o Bdthesha U.P.

Mayamkkada House, Androth.

Moh'ammed ‘Asker

.S/0 Seethi
/—\liya‘thara House Androth.

Nousl akhan M. K.
S/o::Sued Koya
: mkakkada House, Androth

M@ mmed Kasim P.P.
S/o K'n'dave Palathupra House, Androth

Abdul /\kba]
S/o Sibair
Pa_ndam Puthiya Pura House, Androth

Mujeeb Rahman

S/o ibrahim

Aliyathara House, Androth




13.

14.

15.°

17.

18.

19.

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

' Moh_arhmed Abdusalam T

S/o Abusala .
Thechéri House, Androth

Muhammed Rafi
S/o Nalla Koya K.

- Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhaiﬁmed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,

- Androth.

R

(By Advocate:  Mr.S.Radhakrishnan — R1-4)

e i v

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

9.

Pl

| ()Ar-3'01/2013‘ .-? 4

/\ttakoya T. V age 44
Slo Koya T hankgal T,
"l ha" atb Vallyakkattu

Sayecd Koya age 43 '
Sto Koya Kldave Allyathara House,
Androth 1sland '

M011a111111€d, age 54
S/o Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o Ahammed, I_(andalath House,
Androth' l's'land

MUJGCB Rchman age 35
S/o: Koya Kalachetta House,
Andloth Island |

Abdul_ ;.Nasar;_’age, 38
S/0:Nalla Koya, Kunnashada House,
Androth IS]axﬁidl.'-

i\'g/lohdm.mc{:d B&éheex age 37
S/o chool ), Allyathaxa House,
/\ndloth lsland

Pookoya ag e.i44l
Slo- Koyamma Mayampokada House,
/\ndlolh Island

Noufal agje 43
S/o. Koyamma Koya Thacheri House,
/\ndlolh I%land -

'h:.e_r'i&Moosathada House,



13,

15.

16.

17.

18.

19.

20.

220

23,

24.

0

Jaléi | a'gé 3.7' 3

Slo Kunmseedhl , Palathupura House,
Androth Isl and )

-‘Farook age 49
@/o Koyamma Pochalam House,
,Androth IsJand

Abdul Hassan age 51
S/o AbduI:Khader Karachetta House,
Androth I '1 .

Koya age 48 .'

Andxoth Island

.Basheex age 47
' 9/0 Kldave:‘ Moodampura House,

Andxoth Is ' nd

Mohammcd Llydudden age 33
- S/o bayced Mohammed Ncclathupura House
Andloth I%]and




25.

26.

27.

28.

29.

-30.

31.

32,

33.

34,

35.

Andloth Island |

Gafoox age 41 ' ol |
T hangu Koya Pentamvell House,

Andloth Island

' Slddceque ‘age 43

S/o Kidave, Modlyothada House,
Andloth Island

'§11anavas age 33

S/o Kunhi- Koya, PQchalam House,
Andloth Island :

I'!l;'lyas vdge 36
S/o-Hamza KOya Allyathara House,
Andloth Island,

Ihérapura House,

;g =



36.
- Slo- Koyamma Kanmpura House,
- 38,
39.

40,

23

Mohammcd baleem age 33

Andmth Island

. Shamsuddeen age 33
S/o Abdul Kadel Bellchetta House, -
'Andloth Gland

Kunhlseethl ag,e 47 ST
S/o Aboo Sala, Lavanakkal House,

N 'Androth Island

Yacoob age 45 :
S/o %amddeen Kunnashada House,
Andloth Island

Abdul 'Jabbar ag,e 38
S/o Sayeed Mohammed Kanmchetta House,

- Androth I%land

a1,
42.
43.
44,
'45. 
46, 1

b./lo \Iasal

47.

: Iamal age 41

S/o deccd Bukan Bidumkattu Bilutheth House,

Sajma Bcegpum age 29
/o \Iallakoya Lavanakkal House,
/\ndloth I%land

Shahana% Bcegum age 28

Chociath House
An,,} 1bth Isla -

lqba\ agc 42 S
Slo Y()uSdf- fidaram House,
/\ndloth Isl’a . ‘




49.
50.

51,

-53.
54.
55
56.
57
58.

59.

R e e T
RTERSTER

Ildssan age )9
S/o Sayeed Bukan Malhanapum House,
/\ndxolh Island

_ Mohdmmcd Salcem age 38

S/0 Y ousaf lhculath IIousc
/\ndnoth , sland s "

: Mohdmmcd \/Iusthafa agc 36

S/o 1 ookoya Neganmada House,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil IIousc
Androth Island

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth Island. '

Aﬁﬂség€3b“ﬁf
6-Seethi Koya Lavanakkal House,

/\ndxoth Islcmd

%lcikaiiya dgc' 32
S/o ] \/Iuthukoya B]lutheth House,
/\ndl()th Isldnd ~

Sé,lih,‘age?}]. o
S/o KU'ni,l(.():_yé,{jf_/:\ynamada House,
Androth Island. .

\/lohammcd E:is'la‘m Naser, age 40
S/o @ayccd M‘ohammcd Palllyet House,
/\n( lc)th Island

%vcchohdnimed age 42

- S/o Kasimi, /\chadapurakattu House

Andp,oth lednd

/\nval Hussam age 29
S/o :Pooko‘ya Kunnashadal louse




61,

62... Cheriya:

63.
64.
 65.
66.
i 67. M
68.
69
' 704.'

71.

' b/o Shalk Ko

S/o Aboo Salah Perumpaill House

- ,Andx oth Island

.MUJGCb Rehman age 37

S/o;Sayeed Buhan 'Karakunnel House

‘”Andloth Island

Noufcl K, agc 33
S/o Nattaya Koya Chel 1yadam House

'llldlh Island

- Shaxmu Shumoos age 34

Slo Chel 1yakoya M. Pentanﬁwlapura Housc

N /\ndloth Island

i .j_.Ul".Néser, age 308
ottiathattu House

'ahulla age 33
ya “Nallal House

: /\ndioth Island

Rlyas age: 29

.ya P S, Péntambelipura House

E‘:'Paiﬁdathu Lavenakkan House



72.

73.

74.

75.

76.

77.

78.

79.

&0.

1. R

82.

83.

'970'P001<utty M Math'll-'éHouse
Andloth Island :

Mohammed Hassan :jag 37

S/o. Sayeed Mohamm “Achammada House
/\ndloth:{ls"‘nd P

Shamsudeen,_age 32
S/o Muthu Kdya K. Nella1 House
Androth Island :

Mohammed Naseer ,age 28
S/0 Muhammed, Pentamvehpuna House
/\ndxolh Island

RaUlalh Beegum, age 29
S/o Thangakoya, Arathupura House
/\ndloth Ieland

Fathahuddeen age 38
9/0 KlddVC U K Makket House

| Andlroth Island

Mol ammed \/Iustafa age 33
S/o /\hammadlya Jabalpura House
/\ndloth Island

RS ».:

13'laﬁ{sa 'Koj
9/0 /\hamn
/\ndloth Islan;l

v':l PR ‘.l.;‘ P



84,
8 K
86.
87.
| 88.
89.
90.
91. |
92.
93.
: S/o Sayeed Igmail, Kandalath House

94.

95..

_ /\boosallh a' ‘

27

/\ttakoya age 49
S/o Yacoob Allyathala Housc

' .t-_‘:hiyapura House

S/o Sayeed Mohammed 'Palllyett House

- /\ndloth I%land

Ba%hcex age 55
T thhCIl Moosathala

'/\ndloth Island

Mohammed F alook age 33
?/o Nallakoya C.L. Thalampalll Makket House
Andloth Island

/ |,< a;,;Moosakada House
/\ndxoth Is]and';'“ =

A ol
Salccm age 31 _
5/0 Seethl Kalakunnel House
/\ndnoth Island

Mohammed Kasnm age 33
Q/O Sa 'ccd Mohammed P.C., Pathada H ouse

age 44
avanakkal House
M'o-hammc VHussam age 41
/\ndlolh Island

Sabn thm age 33
S/o Koyammakoya "Thattampokkada House"




e . [T
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96. Akbar

97.

98. Mohammed Musthafa age 42
E dayakkal House - "
Andloth Island

99. Navas ag,c 25
: S/oI ussain; Thahira Manzil -
/\ndxoth Island
100. Sh.‘navas age33
Slo'S alllafudeen Mathil House
'And 4t:h,191c1nd

101. Hassan age 33
'%/o Seetn M, Lavanakal House
/\ndxoth Island
“ 3. :,]'
102. Mohammcd Basheex age 42
S/o You%af Nella] House

103. e 36

104. 7'amul?Ab1d,, age 26
S/o Kldave K Palliat House
/\ndloth Island

10S. Muthu 'K'oy'a' age 39
S/o Kunhl Seethl Makkette
/\ndxoth Island

;u‘khbeel age 30
l<oya Kerakkada House

107.
- S/o Koya Kld'ave M.P., Pandathupura House
/\ndloth Island



108.

112,

I15.

116.

118.

.29

age2l
‘a,"Pandathupura House

Ubaxdulla age 29 L
Slo 9atha1 I(anmpura House

/\ndroth Island

Jalal, age 49 B
S/o Yousaf P., Moodampura House
/\ndloth Island

KlddVU agje 55
S/o Indeen'M.,: Blrlyammada House
Androth Island

l{ldav;u-? ag,_e 59 v
S/o Irjab, Mekkat House
Androth Island.

l\'/l'o'ldalnmed Salahudheen, age 26
S/o Koya TiP., Kandeth House
Andv o,th land E

. I\/lohan Me FShakeer age 22

?li I\/Iakket House

I\/lo lamme thaf, age 24
9/0 Jdmal I\/Iayompokkada House
/\ndloth Island

/\bdul (Jafom age 28
S/o Nallakoya T,, Bappatlnyoda House

/\ndloth Island.

I\/lohammed Yathlya Khan, age 23

' S/o BashCm K Matlnl House

/\ndloth lsland. -

Kunmkoya age 35
S/o Ahmcd Ponmkam House
/\ndloth Island



122.

124.

125.

128.

129. 1

131,

/dmul /\bld a e 4]
S/o Assamal N P Kandalath House,
/\ndloth Island

\/Tohammed“age SO '
S/o Abdul Khade1 Kaval Chetta House,
/\ndxoth Island ;

/\bu:Na , ,.,age 36 v
Slo §1dd1que Kunnashada House :
/\ndloth Island '

. Mohammcd Aboo Salih, age 37

S/o Musthafa, Ammelam House,
/\ﬂleﬂ] Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndno\h lslcmd

Mohammed Rafcek C.P., age 38
S/o S‘-ay‘eed Chenkkal Puthlyapmam

S:/:'(;)M:Uk"(as Bll«utheth House,
/\ndxoth I%land

\/[ukbcc] age 28
S/o \/Ia}ecd Z., Perumpalli House,
/\ndmth Island

Rashced <han age 33
S/o KJdavc /\ Blyyadachetta House,

g/o KéyéhmaiK P, Bappathiyoda House,
/\ndloth sland

Mohammcd (a§1m age 30
S/o, Nallal\oya Kennashadd House,
/\ndno th lqland o




132.
133,
134,

135.

v'”.'l;' - “ar

TM, age 38
ly Makket House,

Slor Kldave Poovadakkattu House
’ Androth Island o

Mohammed Saleem age. 31 v
S/o Hassan Kunm Keylyoda House,

B _/\ndloth Island

136.
137, fid:

138.

140.

141,

143,

.Koyamma ag,e 47

_'S/o _,Aboo Saleh Kavalehetta House,

Abdul A/eez Khan age 41
S/o Mohammed Birayammada House,
Andlothllsland

ShamSudddeen age 32
deeque M P Pazhayakamkattu House

,mélam House :




145,

147.

149.
[50.

151,

153.
154.

155.

| Al’ld‘l othiIs

| Andi.oth Island

| Ahd{olh Islanu 3

i

Mohammed Iqbal age 38

S/o Na]lakoya Perumpally House,
Androth | sland .
Pookunm age 56 :
Slo Yousaf] IaJ1 Bappath1yoda House

Chcnyakoya dge 36
S/o Kunnikoya | P , Thacheri I—Iouse
/\ndloth Island

Naseemudheen K S P., age 28
S/o Abdul Khader T Karachetta Sarommapura House,
Androth Isiand.i . .

Andloth 15’1‘_ o

Kunh]bl? agc 4'6" j'-




156.
157,
158.

159.

161.

| 1.63'.

164.

166. Ba

23

:YI'V—Iouse,

9/0 Buhdn V. (z.‘,'.Che a::okade House,
Andloth Island o

Bashcel age 40 _
S/o’ Sayeed K. Kunnnash‘ada House,
Andloth I%land o

Mohammed KUIalShl age 25
S/o. Sayeed \/Iohammed Karakunnel House,

/\ndloth Island

Sna], age 47 :

S/o Kidave K Kuhnumpura House,
Aﬂlelh lsland

Mohammcd Rafi; age 31 -
S/o, Ilam/a Koya K., Pathummapura House,
Andloth lsland

age 26 '
“K C Palhyat House,

Aibdul Jabbax agve 35
SIo Kij ,‘,.:_S.eethﬁ MakKett House,
/\ndxoth.Island

' §a eed Mohammed age 54

%/0 Kndavu Poovadakkattu House,
/\ndloth Islarid,

Thachen House,

akoya P. Thachen I—Iouse,

- /\ndtoth Island

Yakoob aoe 40
S/o KldavulK: Ammelam House,
/\ndtoth Is]an!;.:.; :




168.
169, 1
170.
171.
172.
| 173.

174.'

S/o <oyamm koya Mayampokkada House,
/\ndloth Island

_\/1ulldl<oya aﬁe 47

/\ndlolh Isla‘hd

\/Iolmmmed Kasun age 46.
Slo Yousaf, Bappathlyoda House,

/\ndloth Island

Kadeeja, age’ 51 |
D/o Kidave I\ , Thacheri Ilousc
/\n(h()lh Island

Ali Akba¥ i{’ t{'ge 25

175.
- S/oCher lyakoyd Kannathimada,

/\ndloth lslandl 1
176.
(By Ad

Versus

. l hc /\dmlmstl :uc;i

/\dmml%tmtlon ofthe UT of Lakshadweep

‘ l\avdmthl'682 555 :
2. /J\gncullme
weep, Kavarathi 682 555

s Dn ectox

Appiicants



‘ Respondents

17, OA 2 302/2013

L Jaﬂex age 35
' S/o BabLuan Pannethechetta House
_ Amm; Island

/\'mml Island

7. abba1 P(, age 36
S/o Cheriya Koya Puxakkachetta House
./\mlm lsland

Applicants




R V“%;'? PRETY i e

v 36
Versus
. 1 he Admnmsu at01 3
Admlm'stllatlon ofth - of Lakshadweep

_Admml; ra fof; ofthe UT of Lakshadweep
Kavaxathl 682 555 '
3. [)1stn'1ct Pan_chayat

Amini represented by its
Executive*Ofﬁcer.

4. Village (Dwecp) anchayat
Amini Island répresented by its

I \ecque Ofﬂcel o Respondents

(By Advocate MI S Radhalmshnan/M/s Shenff Associates)

18. OA 3""2/2013

[ Aboobakel P 'age 41
9/0 ]\unhlkunh] Pallam House
I\avalathl Island

2. \/Iusthafa B K age 45
S/o gayccd =’Baka’kada House

(V9]

5. Vicoob K. P.; dge 41
~Slo Kidave U.P.; Kuttlpapepuxa House
: Kd\/’lldlhl sland ‘



10.

1.

s

‘-I\avalalhn Islalf L

.\/IUJceb Rehman B:' age 30
N Fhangakoya Buekal House
Kavaxathl Island C o

baiitha P age 32

AD/o Alr Aradam Poovmoda House

Kavcualhl Island

Baeheel P age 44 . |
‘ i 'd;_';pall]puxa Puthiya Illam House

K, age 44
S/o Ahmed Kammmada Kadapwathaba House

' }\8\/<}1 dlhl Island

, Salccm /\ P ag,]c 34.

S/o Mohammcd}(, P. Athampapepura House

;ssam P. A, age 29 _
<. P . Puthlya Alikom House

/\nwal A.P. age 39
S/o Muthu; Ayncpwa
]\d\/dldlhl Island

' elll 1 e_tznﬁ



19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

;‘1’ fﬁ{, s ma«

38

vaalathx Island

Mamkfan (P age 30
S/o Abdulla A, Kuttltapepura
Agam lsland v

1dayalhulla S. M age 36
S/0 Hamzath B. K., Subalda Manzil
Kavalathl Island

Ansal PP, age;}l
S/o Chex iya’ Koya K. P, ‘Pakichipura
Kavalathl ]sland

_Suliman_ K:.,P.,.’age 38
S/o Kidave U.P., Kuttipappepura
K‘avai‘atﬁi Isléhd

Yacoob C P a;,e 40
Slo, YousufP 5 Puleenakeel House

Sa]cem’,\/ age39
S/o.1 iam7ath Veloda House
Kava1a1h1 Island

/\uakoya B a;:eE 4]
Slo /\boobacken M I, Birekal House
I\avmathi Island:




35.
36.

37,

39.
40.
41,

42,

Klnaﬁ Islahd'

| Ilussamalx K. P ,age. 33

S/o Muhammcd C., Kuttlthayapura House

Kavalathl Island

S/o I- Iam/ath M Maldanoda House
Kavmalhl sland '

Ka;a Hussam C age 37.
S/o /\hammed Khan T.P. Chungam House
K: : .

” "h"m(i'h TK..,age 38
a-d.House

. Mohammcd ghaﬁ K.P. ,age 32

S/o Sayed Poo A, Kakachlyapura House
Kavaxathn Island

Mohammcd Raﬁ B ;age 33
S/o./\uakldave T P Beeranthoda House




imada House

Einin d:T. .,,Amanathakepura House
A Kavaxalhx Island

46. ?ﬁaxafudhc”cri dge 24
%/o All A Poovmoda House
Kcl\/dldlhl sland

&

(By Adyd‘é’ale::Nhf._lf(’.fB.Gangesh)

o Versus
.
2. .

U [ of La ‘shadweep

Kavalathl 682 r)55 represented by
3.
4.

S. Vxllaoe (D\x cp) Panchayat
Kavamlhx 1 and 1eplesented by its

CRRAAAER

Applicants

Respondents



3.
4, SnaJ,ageB
S/o Abusaia, Putjnyalllam House
/\mml Island.
S, K.K.Razak, age 27
@/o Khadelkoya Kunmyatamkakkada House
§ 'AAhamed allam House ,
| /\mml Islcmd
7. K (, Moosa age 44
Slo Attakoya (eclachexy House
/\mml Island L
8. - B Kasmlkoya age 42
S/o'.C-hcr'i.yvakoya Balapa House
9.
10. M
b/o /\bdul akoya Madam House
' /\mlm Island '
I't. Pookunhl :
Slo T.C. Yousdf Nooxmahal House
/\mml 1%1and ‘
(By Ad B.ﬁ.Ganggsh)

Versus

Applicants



[N

20.

('S}

T anchayats
fhe UT of Lakshadweep,

Village (D\vccp) Panchayat
Amini sl and mpxesemed by its
I xecutive: Qf cer.

A( By Ady oca lC M1 S .!;Riadh.ak'rijsh nan)

(")f A No. 35’25'/:2'013 -

Mohammed /\bdul Razak
%/o U. K Nalla Koya
/\nalada l{ousc '
/\ndl()ll lslan(l o

‘ /\ndnou Islanc

(By /—\dﬂ}‘b’céte M‘ KB Qéngesh)

N

' _\/ éfrsusA

T hg /\dmmmmton
/\dmlmsuatlonfo f.the Union Territory
ha i Kavaxathl 682 559.

41he Union Territory
becx_elal iat),

Dcpa;tmcm of nvlommcnt of Forests
Wnion lunlo.y ‘of Lakshadweep,
l\cl\/dl_dlhl - 662 35).

Respondents

Applicants

Respondents



21. '\)A 326/201.3

o bd\/dd] K ag__,c, 40
: g/o Mohammcd A P

I(avai'atlil lsldnd

3. /\boobacku P K age 34
S/o 1 athahulla Pulcenakeel
Kavarathi lsland

4. Je’handcél A. P , age 32
S/o Hameed, Allapma
l\a\/dldlhl ls]and

Versus

| .. 'l hc '/\dmlmsu atOI
/\dmlmslnatlon oflhe uT of Lakshadweep
(avalathl 682 555 :

- -Kﬂ\/amthlv,687 555
mpxesuncd by 1ts Dnector

4. Vlllage (chcp) Panchayat
| I\dledlhl I%lcmcl represented by its
I: Xecutive: QﬂlQCvl ‘

'avghakltishnan) ‘

Applicants

Respondents



b

0A 327201 3

l axool\ age

(By /\dvocalc Mr.K 3 Ganoe%h)

[N

(OS]

(OS]

Versus -

The Administrator
Administration of the UT of Lakshadweep
vl<_a\/,.:—n'i:i1hi—,:682 555.

anﬁchaydts _
P anchayats
n ol’the UT of Lakshadweep,

Dncuox’@
De ' '
Admlm

‘ l avcuath) 18258

:Dcpallmcm ofl nvnonmenl & Forests
Union’ Territory of L akshadweep
Kavalcuhl 682 555

Village (chcp) Panchaydl
K Waxalhl Island leplcsemed by its
l /\uullvt OHILCI

S/o M Q;h'amo\
l\ A varath i

. }ay Chendipura,

Sdmul I- lamccd P. ., age 39
S/o Autal K.P., Pokana Chepura House,
I\d\/dldlhl._-' :

,age 35
JKarutholapua House,

agc 41
Pallam House,

N NP P ]
N .‘tw({.xf‘a,_,?g,:;,_:.:.. ‘{:.',...:.ﬂ,,-:',:: ce g

Applicants

Respondents



(OS]

- Diret

45
ippadam House,

Versus

The A‘dnﬂiﬁiSu éfoi
Administration of the UT of Lak%hadweep
i\avalathl 682 555.

Dnecton of Panchayats
Depaltment of Panchayats
Administr auon ofthe UT of Lakshadweep,

of I ducatxon |

ate of iucahon
Admmlsllauon of the Union T erritory
of La lisbad\xfec,}v, Kavarathi-682 555

\/1llaoc ( )wce} ) p anchayat
Kavalathx Island xeplesenled by its
k2 )\CLUU\/G O hcel |

-ls‘ung Cei}tre Kiltan
i, Kiltan.

Applicants

Respondents

Applicants



%_gr:gs .

(By Advocafe: M

‘Versus

f Lakshadweep

',Admmlstl atlén oftne UT of Lakshadweep,
'Kavalathl 68’) 555 o

3. lhe (,h1ef ercullve Ofﬁcel
District Panchayat Unit
- Kiltan, Uriion TemtOIy
of Lakshadweep-682 557

(By Ad,\)of,c'até: Mr;;‘S,.I.i{‘édhakriiishnan)

25. OA 331/2013

1:{I\C age 34

dyeed Mohammad AM.

atty mchatla( lousc) Agatti Island
UF 0 Lakshadweep:

Wokag, as-casual labourer in the Department of |

§c1cnce & T echnology, Agatti, Lakshadweep

2. llydel p

Sle Sayced Buharl Hap U

Pokkatl‘ ";ppa' "o.use) Agatti Island
3,

Respondents



e

L7

Applicants

kose, Sr. & Ms.Daisy I'.Daniel)

Versus

1.

2. Chanpexson

' Village (Dweep) Panchayat Agatti- 682 557.
3. Chanpmson

' Vlllag:,e (Dweép) Panchayath, Chetlat Island 682 554.

4. The Jumol bmemlﬂc Officer
' 1t Science & ‘Technology
Chetlat 68’_‘_554

5. The Jun101 Scwnmﬁc Officer
‘epanment omeence & Technology
- Agatti- 682 557

6. I)lrectox of Panchayath

Depanmem of Panchayath
Ka_\:{a_lla,_lhl -682 555. Respondents

(By Advocate: Mr.S.Radhakrishnan for R1,4,5 & 6)

26.

- ballamvapwa <1':‘ n
I dkshadweep

Applicants

Versus



AL e See, T
2L -?;'(F"‘.g-em: 1550 S

I s
akshadweep .
2 i
‘ ks 1adweep
Kavamtu :
3. Sub DlVlSlonal Offlcex .
Kiltan Island, Union’ Fullloxy of Lakshadweep
Kiltan. SR
4. Director,
Services,

U F ofl al@ﬁadwccp, Kavalatu

(By Advoca’te’: Mr;S;&I}adhakrl-shnan)

27, QA 3442013

. Kassim A o
Sfo.Atakoya PP
/\]1\’dlhdla I lousc Andrott

2. Jalaluddm N

3. Mohammed “dSSdn CE
S/o" (unhlkoya SVP
L dayakkal H!OUSC Andrott

4. Mohammed Rafeek CK
S/0.Koya K. C
Lhm iya l\gl<_¥<a.lwal House, Andrott

5. M()iﬂdiniﬁ@d Kamaluddin M.K
8/0 Shlhabuddm Pookoya Thangal
an akkada Fouse, Andrott

7. Nooml IIassan A
' S/o Nallayak,oya U.K
/\ualada llousc Andrott

Respondents



49

ddm Thangal
ath, Andlott

ofLa_‘shadweep, Kavarattl 682555

2. I)ncc101 ol p anchayats o
Department ofPanchayats
Administr atlon thhe Union Temtmy
'ofLakshadw“e'p Kavax atti — 682 555
3. I)cpaltmcm ofl*leclncnty

Union lcmlony of [Lakshadweep
‘Kd\’dldlhi - 662 555

Vlllaé_e (prep) Panchayal

. /\yshommd : C
D/oHamsa l~llacheua House Agathl

2. Bcc alhumma P.\/

& 'Kasml Koya' I’L thanveed House, Agathi
3.

4.

S.

Applicants

Respondents



9.

14,

8.

B e o e e

5o

' S/o l\asml Koya C P

Poovmodd Housc Aoathl

Kiu“nﬁaihé-l_a‘mil‘rlqu:se;.A'gat_h:i'

Nazer K '
S/o.Kidave _
Kunmkathlyapada I louse Agathi

Sho(vkalhéxﬁM”
S/o.Ummer:B.
\/lalgaydchoda House Agathl

Nqsec ]- _
S/o-M uthath
1 athada House Agathl

/\boobacl\m N.M
S 'u:l; Rdhman F

"S/ Mohamméd Koya
;Kgikkada Housc Agatl

AzharC
Slo. Mohammed Koya T.P
( hallakkad llouse As__,athn

'/\ boobackel K o




- 24,

28.

30.

M uhdmmcd Kova Bv
Slo.Koya f."’;_i T
131\/<111mb1y<)d'1 House, Ag'lthl

Naleesa M K

" D/o.Abdulla-Keya K

Moothamk akkdda I Iouse Agathl

Koya P "‘I“'
So, Kunhxkoya

Pond odallouse A-gathx ,

Kasmnl\oyd IG 1 _
Sto. Abbobackex KO)”'I -
Kamalmahmvoda Puthiya Illam, Agathi

' /\boobacku U P

S/o /\11 Mohammcd

idundoi T
D/o /\uako\/a ‘

A Mamyam chwbda Ilousc Agathl



32,

33.

35,

36.

38.

40.

42.

43.

g Sy e L L

52

decd Mohammed L
S/o:Kahd p o ,
l llallousc /\Qalhl

NdSCCl l P
S/o. Mulhallf
'I hel\l\u PuUnya Hldm Agathl

Ubdl(l U |
‘\_S/o,.[‘l‘am/,-d U
;L'.Jmminwen"odaghetta House, Agathi

S)/ Ld Moh: ;{iﬁm"c"'d‘ :'T'
S/O /\boo Sdla 1

S, /0, l 'uhahul]a )
Bl)’d%hdb])’Odd House, Agathl

Ildex()mma T, P :
D/("A‘?dUl ki 1dukoya P.C
'1.Pulhlyalllam Agathi

:Ll§é; Agathi

Mdl T 1)/;111101
D/o Umme"



44.
45,
40.
47.
48.

49.

50.

51,

B3

Roslmd
.D/o Qayccl Abdul- Rahman
T thhCl ly IIousc /\gath}i

l\oodam Hou%e /\oathl .

Showkathal
Slo;l.ate /\uakoya ,
Sallanxyoda I_,[ou__se ‘Agathi

N'l%dnm:dhc'éﬁ(\} K':
S/o.Hamza CK Late)
ddak chla lllam /\gathl

Mohammed /\11 (, P

S/o.Kasmi: Koya A
Chachalakaps\dal ou%e Agalhl

: } .
Savcd M ohammed K

S/o YOL a'f';i'--v' :

Applicants



1 .
S

UmmC1 F axook AShaﬁ
S/o. Aboosala 3
Malikakal IIOuse Ammn

P. A Saycddh :
Sho. llamzakoyar .
Puthlya Asharoda House Amml

Rah‘math Beegam '
D/o Ahamed i Malikakal House, Amini

Ahamedkoya
g/o Koyakldavu Surambi House, Amini

Vallyabl p: (, s
D/o /\nthukoya Palllyachetta House, Amini

\ 'allmula House Kavaratti

‘;\/a'da]i(‘kil:gpura,

(By AdvocateMrKB Gangesh)

: 'f?.‘.\:/ei*sus
lhc /\dmmlslldlm .

{\.dmml ; lqatlon of lhe Union Territory
"dweep. -Ka\'aldttl — 682 555

Respondents

Applicants



Respondents

dtu Isliénd




PO Al L o

—————— e

56
9.
ratt Il'sland
10. . T
D/o Vallya Ab wahlman
Vadakkumelachadam Kavarattl Island
1.

12. Beef"afhﬂrninm B _
D/o. Aboobackel '
Beelamthod Kavalattl 1sland

13. Rahmath Beegum PP
D/o.Attal K.P
Pog_h.cuachepux..ai,'Kavatratti Island

14, Mauanath t
D/o Miithu /\ynapula
pepma Kavarattl Island. Applicants

X }%v'-'(}:angé:s‘h)

T he /\dmmlsu ator
Admlmsuatllon ofthe Umon Territory

Respondents

(By Adviécatjef‘_l\/l_li'.slf Réi’dhakr,iﬁshnan )



Sulambl House' Amlnl

Anwar Hussa{irg :
D/o.Essa .+ i3
Kottapura House Am1n1

SclJltha Beegdm I
D/o.Sayeed Abdulla I\oya
B“lll<.1rlouse Amlm g

Hameedathbl g
D/o. Shaikoya
Monakkallachetta House Amini

I'l’és’saihar'
S/o Mohdmmed
/\Iammccheua lIouse Amini

Versus

The Admmnstrator K
Adminjstration’of the Union Territory
oi L akshadweep, Kavaratti — 682 555

)nectox o[ Panchayats

Umon. Territbry. 'of Lakshadweep
Kavarathi Icplesenled by
Dnector odeucatlon — 682 555

Applicants



L b N e Y Ak .
M v

Respondents

3. Sayed Moha
fS/o ‘Aboosalat ; :
:Karachetta House Andrott

4. Mohammed Hussanp |

S/o. Mohammed . '
:‘Bappathlyodé Hpuse Andrott

Applicants

l- '.
1. 1 he.-Admmlstrator
Admimstx atlon o‘f the Umon Territory

Respondents




.‘).

33.
I
2.
3. llassan | .
- Slo. Attakoy‘"f‘ ,
'Kunjanat.t.lckg.ett__z‘.,' Andrott
4. Yousaf

S/o.Pookoya - i '
Puthnya Fddlyakkal House Amini.

~_f‘Women & Child Development
Ory of Lakshadweep

Applicants

Respondents



e L e g e 40 B e — e e e o w e e el

l.
2.
3. Mansoor Al
So. Muthukoya
APemamvehpuxa House Andrott
4. Mohammed Téiisal

g/o Slddeeque L

Applicants

I j' he Admmxstxator

Admlmstratlon of the Union Territory

of akshadwcep, Kavarattl - 682 555
2. L)epartmcm ofAmmal Husbandry
3.
4. 'Vlllage (Dweep) Panchayat

Andrott Islarid’ represented by its

}~xecu11vc Ofﬁcer ~ 682 554 Respondents

(By Ad"\i_o"cg‘le:::Ml‘z.S;'_I;'{;édh?krii?hnan )




Thek,:'puthlya'\/eed Agattl

K: P Homzakoya R
S/o.Aboobacker .1 [
Kamalmalmlyoda Puth;ya Illam House, Agatti.

K. Showkathah :
S/o. Sydubukhau o
‘Kondmod 'Iojgs_e,, Agatti

B Sharafudhcen I

S/o. Ummer Ela - ¢

Bceyaku f;yoda House Agatti

V K Mohammed Mukthar .
S/0.Abdulla Koya

Vadakk Kunnmamel House Agatti

/\bdul Rdhlmdn L

Applicants

Ijhe Admmx
Admmmtrau

:;.Anlrfiq‘al-f{usbandry
'y p‘f Lak_is'hadweep, Kavarathi

anchayats
F_the Umon Territory

I~xecu1|vé O 1cer - 682 553 : Respondents



1. 'I he Admmlstrator
/\dmmlstratlon of the Umon Territory
ofl akshadweep, Kavanathl 682 555.

2. The Dneclor (Sewxces)
Administration; of the Union Territory

of L. akshadweep (%ecxctarlat)
Kavalatll — 682 555 :

3. Dcpartment Qf'/\grlculture
yrion lelllltot‘y of Lakshadweep,
Kavafathl 682:555. "~
Repre%ented by its Dnector

(By Aq‘vﬂé’ga;te‘.w:,s,;.;-R;a;dhakri.,gshnan) |

b,
i

37, OA 355/2013 |

. 'Mulhhkoyd
Slo. @halkoya
Kakkanal Ho ,e Andlott

.ang'é;jéh)

'y ,Vérs"ﬁs

i/\dmmmtrahon pfthe Union Territory
dweep Kavalattl -~ 682 555

Applicant

Respondents

Applicants



4, 'Vlllage (Dweep) Panchayat
AndrottIsland’ represented by its -
l*xccuuve Ofﬁee1 682 554 Respondents

(By Advocate Mx % Radhakrlshnan )

38. QA 356/2'0,1;); ,'

l. l.lhajé;eimﬁ:abil o
D/o. Koya Kldave M j

Applicants

Kalbem Islarid é‘g%eplcsented by its
E XCCUUVC @fﬁoel = 682 552 Respondents




10.

1.

13.

R

/\bdul dtheef
S/6.Pallath Kunh1 Koya*
Nenempappqdaﬁl louse, ; Kalpeni

M K Khalee L
S/o llam/a Koya '

(,hcuya Koya
S/o Ahmed L



15,

16. HaJl'rommabl
D/o: Kasm1 Koya
Akkara Hous:

17.
18.
19. '{
ni %Qoya
1llam House Kalpeni
20.
21.

Puthlyapula House Kalpem
(By Advocate M. K B Gangesh)
Versus

ep, Kavarathi — 682 555

lAéffieul'ture
Representea . ’its_-Dire;,fetor

3. Dlr“ctox of Panchayats
Department:of Panchayats

Admihistration of the Union Territory
of[ akshadweep, Kavaram

y.of Lakishadweep, Kavarathi

Applicants



©o

4

y its
(By Ad akrishnan )
40.

Abdul Latheefj"'?}'" S
Keela Vlllattom Amm Island
Lakshadweep Ly

(By Ms.Shahna Kai".thii:keya'n)‘?:'

I anlage (Dweep) Panchayath
: ._Amm Island
;Represented by the Chéur Person

I m 682 552

'V»er‘sus :

2. Secretary | 'g -
Department of Panchayath Kavarathi

3. ‘DlI’CCtOF .
E mployment and "l xammg
Unioi, Iemtmy ofLakshadweep
KdVdrdlhl

Muthuk'
Mampuram 1ou L
Amini; lsland Lakshadweep

(By Advocate M% %hahna Katthlkeyan)

> .Vel.sus-

1.

Respondents

Applicant

Respondents

Applicant



OA 362/2013

42.

Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya T.N., :

Labourer, Klltan R651d1ng at Vallyapura House,
Kiltan Island o

(By Advocate %11 P V Mohanan)

L. ﬁ'ﬁe‘/\dminiétr‘éto‘r |
Ul Tof Lakshadweep, i
Kavaraiti-682'555,
I lectrlcal D1v1510n Kavarathy

2. .Dnector of Panchayat, .
EDe:.artmcnt 0_1 Panchayat

Respondents

Applicant

Respondents

Applicant



[By Advocate Sl‘l S Radhakrlshnan (R1- 3)]

44, OA 364/2013

Abdul Qublsh S/o Samu Abld P., aged 27 years,
Malikakal, Kiltan, U, T, ofLakshadweep, working as
Casual Labourer, { u "'Stock Inspectors Trained Labour),
Animal Husbandxy Department U.T. of Lakshadweep,
Kavarathl . . :

2. . Chalrper%on Vlllage (Dweep) Panchayat,
ﬁKnltan -~ 682 557 o

- OANO 366/2‘01'3

. Mohammed Kasnn o
S/o Sayeed i
Ka’nmpwaH RO
/\ndlott o

Respondents

Applicant

Respondents



3.
Applicants
(By Advocate Mr. K:B: Gangesh)
s "‘Ver'sfl’s: | E
1. The Admmlstrator :
/\dmlnlstxatlpn 'of the Union Territory
ol L. akshadweep, Kavarath1 682 555.
2. The Dlreetm of Panchayats
'Department-o Pgnchayats
3. weep _ ‘)evelopment Corporation Ltd.,
Port-Contlol Tower; Andrott — 682 554
Represented by its Ofﬂcel in charge.
4. Dlrectorate of Art & Culture
/\dmlnlsilatnen ofthe Uhion Territory
of Lakshadweepi Kavaratti — 682 555.
Represented {s Diréctor.
5 1Cul(ure
gncuhme
the Umon Terrltory
Respondents




ot

6. Khalr aged 32 yeaxs S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monalgkal ~Iouse Ammg

8. fSayed Koya age'd 44 years S/o. Pookoya,
Meelacherl House Amml | Applicants

(By AdVOcate Sn K B' Gange‘;h)

iw‘:. e -i:"‘..":."-..; ST
R ¥“

Versus

l. l hc /\dmlmsu ator, I
Admlnlsuallon ofthe Ufmon Territory of Lakshadweep,
Kavaraltl 682.555 !

2. 'iiir"éét* 2
Depart nt ofPanchayats

V11 age (DWeep) Panch{ayat Andrott Island,
rcprescnted by 1ts Executwe Officer — 682 554.

S. Vlllagc Dweep) Panchayat
1d

Respondents




10,

14,

Fla%h'/akoya A

Noorul Ame
Pandath I"ut I

7
S/o. Sayed Mohamrmed,
4 -years, Sayed Ismail,

48 years, S/o. Né‘lla Koya,

e, Andrott

d 3":6_y'ears, S/o. Shaikoya;
a Hf'ci)‘"m‘s”e Andrott.

ds2 years S/o. Koya Kidave,

Lhekkarakkad House Andrott

37 years, S/Q. Ahammed,
drott.

zl__i:i'House, Andrott.

32‘?_’years., S/o. Koyamma Koya,
4, ’Andrott.

aged 27 years, S/0. Kunhiseethi Koya,



17.

Applicants

1.

tive Officer - 682 554, Respondents

(By Advocatc Sri -é’d}{akr:ifshnan)

18. OA 3702013

1. Aboobackel 35 yéars, S/o. Ukkas,
Kunhlblyod use, K;a’jvaratti.

2. sths 7"  5  ’rs S/o. Hamzath



8.
9.
Applicants
(By Ady
Versus
l. The /\dmmlsu ator
Administration’ oflhc Union Territory odekshadwcep,
Kavaratti- 687 555
2. I)n(.uox of Panchdyats‘
Dcpantmcm of Panchayats
,/\dmlmsua‘tlon of the Union Territory of Lakshadweep,
Kavaldm - 682 555
3. :Dnutomtc QfMLdlcal and Health Services,
Union Tertitory of La kshadweep, Kavarathi,
Repmsuntcd by its Dncuon 682 555.
4. Vlllagc (Dw 0) Panchayat
i xucutlva ()1‘1‘1001’ 682 555.
5. Vlllag,c (chcp') Pavnchaycu
Respondénts

I P Na%u, ag{,chS yecus S/0 Kunhikunhi,
Pdllmham IIOL.,_ Kavalatu

l’l Nascu, aged 37 ycam S/o Hamzath,

2.
l’uthlyd Illdm Kavaram
3. '“34 years, D/o Kunhi Koya,
aratti.
4. ('):,;}_i‘lear’s', S/o Muthu Koya,



6.
7.
Applicants
(By /\dV()(,dlC Sn K B3. (Jangcs h) &
Versus
I
2. Dcpallmcni ( “nlilj'iaﬁl' ;I'iiusbandry,
Union Territéry of Lakshadweep, Kavaratti
repr esented by its Director.
3. Director ol i‘Pd"‘rfé"riay‘at%‘ .
‘Dcpmtmcmfot Panchayats,
Administration’of the
Union lunto]y of l.akshadweep,
l\dledtll
"}'i'?a.ﬁch"ayat,
1 »vp‘l"esémed by its
L Respondents
dhak1 1shnan)
amaludhccn, S/o /\bdulla U.C.
Mudal\klyoda lou
l\adamat Applicant

, ?c Umon Territory
-dledlhl 682 555.

The Director (bpnvv‘i‘zc;'es);
Administration of the Union Territory

[N



% -
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of LakshadWGe‘p'"(éec“re"ta‘riaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(.By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,
S/o Migdad, Meelad Mﬂanz_il, Andrott.

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Admin i'stfatof,
Administration of the
Union Territory of Lakshadweep,

| Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Departiment of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer<682 554.

(By Advocate: Sri S. Radhakrishnan)

Respondents

Applicants

- Respondents



76
52.  O.A No.380/2013
Nasar P. Muhammed Nasar
‘S/o. Nallakoya,
Puthiyath House, Androth Island |
Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

I

(OS]

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island = 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555.

Director of Panchayats
Union Teititory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultuial Department

Union Territory of Lakshadweep
Kavaratti [sland ~ 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Tertitory of :
Lakshadweep ~ 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

I8

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kat‘tampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin; Aged 40 years,
S/o late Unimer, Mariyathoda Kandawargothi House,

- Apgatti Island, Union Territory of Lakshadweep.



77

4. T.K. Sarox’nmébi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

! : Versus

I. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep. -

(8]

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer, |
Village (Dweep) Panchayat, Agatti Island ,
Union Tetritory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,.
Women & Chief Development Office,
Agatti Island, '
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 -to 7))

34. QA 384/2013

.- Ishaque A.C., aged 35, S/o0. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla S. M aged 39, S/o. Late P.S. Kunhlmon

Bus Cleane ll%tnct Panchayat, Kiltan,

Residing at Saife Manzil, Kiltan Island, v '

UT ofLak%hadweep Applicants

(By Advocate: Sri P.V. Mohanan)

o

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.°

Director of Panchayat,

Departmernt of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief ' XCLUIZWC Officer,
District Panchayat Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

Ss.

L.

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

K halid Unnam, a‘géd 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Uriion Territory of Lakshadweep, Pin — 682 552.

Moosa. Peechéhd-a'm, ég‘ed 38 yeér‘s, S/o0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of [Lakshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;*Union Territory of Lakshadweep, Pin — 682 55.

Jafeerulla P.C., ag-éd 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



11.
12.

(By Advocate: Sri Shiraz Bhava V.S.)

1.

(U]

79

Abdul Salam A, aged 38 years, S/o0. Khader Thottanada,
Aminipura, Atnini Island, Union Territory of Lakshadweep,
Pin — 682 552

Noorul I--Iassah K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini: Island, Union Territory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, S/o Kidavu T.C,,
Ayeshera, Amlm Island, Union Territory of
Lakshadweep, Pih — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kot%tappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

¢

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of L. akshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of LLakshadweep, Pin — 682.555.

The Village (’D'We"ep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S“‘:%:Radlhakrishnan)

56.

1.

(3]

OA 388/2013.

P.P. Amanulfli-a, aged 38 years, S/o. Sayed

Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bié:ntl, a:géd 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkha?n, aged 26 years; S/o. Cheriyakoya,
Kunnel House, Amihi. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The /\dministx'gtm
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,

_ Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

- Assistant Settlement Officer,

Amini Island - 682 554.

Village (Dweéb) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Paﬁh’ch’ayat., Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

o

OA 3902013

C.N. Abdul Hakeern, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakké’da House,Kalpeni.

C.N. llabusabx aé,e*d 50 years, D/o. Attakoya
Lhemyarmal\al Hou‘se Kalpeni.

Hameedabi, gge‘d 41 years, D/o. Ramalan,



g1
Pakkath House, Kalpem

A.T. Sheemabli, 42 years, D/o. Hamz’akoya,; |
Athanam Thottam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cherlyakoya
Alikakkada House Kalpeni.

K.K. Habu%abl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohamined K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P.:', aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,agiéd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni. :

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,

~ Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'l“hangakoya,igg‘e"d 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24,

26.

27.

28.

29.

30.

32.

33.

34.

35.

36.

37.

32

 years, S/o. Hasan T.P.,
‘Kavaratti.

Jaffer, aged
Kaladi Hous

Basheer, ag‘ecﬁiﬁ{% years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker, |
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul A.t11eéﬁ,'aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammedal‘i T.P., aged 35 years,
S/o. Abwbac;ker K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam House, Kavaratti,

Jassin C., aged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



38.

39.

40.

41.

42.

43.

- 44,

45.

- 46.

47.

48.

49.

50.

51.

52.

53.

Mohammed Shaffee P.A., aged 35 years, S/o Kuji Seedi Koya
Puthlya A11<om Amini.

Abdul Raheem aged 34 years, S/0. Abdu Rahiman,
Aynepura Housc Kavaratt1 :

Mushin, aged 39 yeals S/o. Nallakoya,
Kultlthayapuxa House, Kavaratti.

Akbar T.P,, ag,ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. ’

Najumudeen .P., aged 36 years, S/0. Shamsul Noor,
Pallicaham I'I,,OL}S?, Kavaratti.

“Shihab, aged 35 years, S/o. Kunh1m01deen Mullapura House,

Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., agcd 3‘0‘yea1's, S/o. Khader, Agam House,
Kavaratti. '

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.I., aged 33 yearé, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

'l(aciisﬁ'a, aged 44 years, D/o. Ukkas,

Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chainayatha}?p‘ra House, Kavaratti.

K. Abdﬂl Rasheedu, aged 42'years, S/o0. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem,' aged 31 years, S/o. Hameed, .
Chandipura House, Kavaratti,

M.T.P. [abeeb Rahman, aged 43 years, S/o: Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

.58.

59.

- 60.

61.

62.

63.

64.

65.

66.

67.

68.

69.

Y

Moomihath, aged 37 years, D/o. Kidav,
Neliyampura;House, Kavaratti.

Halima; agedv335 years, D/o. Koyamma,
Thaleel{epura;}:-louse, Kavaratti.

Sayed AbdulRaheem, aged 46 years, S/0. Haji Sayed Shaikoya,
Ummarmanooda House, Kavaratti,

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o0. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethinoy'a, ;.ég’ed 39 years, S/o. Cheriyakoyé,
Edanilam House, Kavaratti.

Mariyommabii, aged 36 yéars, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohalﬁl‘md Shafi, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube,é}'_na, 'agévd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salmé,f’éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti. '

Muhanimed,eiged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti. ’

Sairabanu P.EE., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,

' Puth:‘@,ya,‘Man‘gil’, Amini.

Che y;gkoya..;;atge"d 41 years, S/o. Abdul Khader,
use, Amini.




®>

70.-

71.

72.

73.

74.

75.

76.

71.

78.

79.

80.

g1

&2.

83.

g4.

85.

g5

Cheriyailgoy'a M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

‘Shafeef.??\/.P., éged 39 years, S/o. Ismail,
Vadakkilapura:House, Kadmath.

Fazeerali N.M., aged 25 years, S/0. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,

‘S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed lqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth. '

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

~ Asmabi, aged 38 years, D/o. Koyamma A,

Mayyampokkada House, Androth.

Shahnaz Beegﬁm C.P., aged 36 years, D/o. Nallakoya,

‘Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T., -
Lavanakkal House, Androth.

Balha:“ii";, a.ge:d 37 years, D/o. Pookunhikoya,v
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
8.
89.
90.
9.
92.
93.
94,
95.
96.
97.
98,

99.

100.

101.

L, R, Ll 3 s e
o ) [ty

anfi M.K. , aged 40 years, D/o. Kunhi Koya,
IIouse Andloth

mmab1 L., aged 40 years, D/o. Seethi M.,
al I;I‘Q’us-e, Androth.

Salommabl T aged 43 years, D/o. Aboobacker,
”lhachely House Androth.

Mullapoo M. K aged 39 years, D/o. Koya
Maidandurakatt House, Androth. -

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. ‘

Aysummabi F, aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A, :a.ge‘d 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth. '

Muthubi P.M‘t..,‘a.ge'd 42 yeas, D/o. Yakoob,
Puthammadam House, Androth. :

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House Androth.

Hameedath M aged 43 years, D/o. Slddlqu M K.,
Makket House Androth.

M, aged 39 years, D/o. Nallakoya M,
ouse Androth.

Rahil M, a:géd 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain PP, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada' House, Androth.

Hussam L K ‘aged 48 years, S/o. Seethikoya,
Ak Housc Androth.

Sayee : ,éMohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal I—Iouse Androth.



102.

103.

104.

105.

106.

87

Hussam K., aged 50 years, S/0. Sayeed Bhkari T M.,

Kunnashada House, Androth.

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, -aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth.

(By Advocate'::Sr'i KB Gangesh)

1.

Versus

The Administrator, .
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 553.

Directét of Pfanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

,Z'Deb’artment of Labour and Employment,
i tration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Applicants

Depaftment of Education, Administration of the Union Ter:ritory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent ét‘.Agri«culture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparpigent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
represented by its Director — 682 555.

Defjé"‘

nent of Fisheries, Administration of the Union Territory of

Laksha weepQééKavaratti, represented by its Director — 682 555.

Depamﬁér‘it of Animal Husbandry, Administration of the Union

Territory of ?aksheldweep, Kavaratti,
represented by its Director-682555.



o g8

9. Lakshadweep Khadi and Village Industries Board,
Kavarattl represented by its Chairman - 682 555.

10. Revenue Sub lrvrslonal Ofﬁcer Kavaratti Island — 682 555.

11.  Sub ’-Dl'\:)zrs1orf1"f§1,1E Officer; Amini Island — 68-2 554.

12, Assista (i E;"sineic-:'r, LPWD Sub Division, Andrott Island-682 553.

13. Lakshadweep District Panchayat;District Panchayat (HQ),

Kavaratti, .
represented by its Chief Executive Officer — 682 555.

14.  Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬁcer - 682 551.

15.  Village (Dweep) Panchayat, Kavarattr Island, represented by its
Executive Officer — 682 555.

16.  Village (Dweep) P‘a‘nchayat, Amini Island,
represe’nted by its Executive Officer — 682 554,

17. Village (Dweep) Panchayat,
Kadama [sland, represented by its
Execu e ,Ofﬂcer - 682 553,

18. Vlllage (Dweep) Panchayat,

Androth Island, represented by its '
Executive Officer — 682 552. Respondents

[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58.

I

0A 392._/‘2011,3

Hussam ,_S/o Aboosala

Saram ada (Konchukakada) House
’esently working as Cleaner,
S:pltal ‘Agatti.

bhukoor,. S/g late Kidave,
Pakrumupanoda House, Agathi,
Presently wqumg as Cleaner,
RGS Hosprtal Agatti.

[Latheef, _S/-ol _Att:a:koya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.




" 10.

11.

12.

13.

%9

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RG% IIospltal Agatti.

king as Cleaner,
RGS Hosp1ta s Agattx

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late. Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I—Iospitajl,. Agattl.

Abida, D/o Hameed

Mak 1<1yachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently workingas Cleaner,
RGS Hospital, Agatti.

Su l‘gi-';i_m:é""n S/o Hamza,

Kalam thlyoda House, Agathi,
Prese :workmg as Cleaner,
R(JS H pltal Agattl

Mahamood S/o Koyassan,
Ampcrpally IIouse Agathi,
Plesently wmkmg as Cleaner,
RGS Hosp1ta1 Agam

Saifulla, S/o 'Abdurahlman,
Mariyathodail—louse, Agathi,
Presently working:as Cleaner,
RGS H 'spltai Agatti.

l

1, S/o late Hamza
quse, Agathi,
king as Dhobi,
al, Agatti.



14.

it al T R
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Abdulla S/o:Khalid
Kandavar Gothx House, Agathi,

Presently workmg as Cleaner,

RGS Hospual‘uAgattl ‘ : Applicants

(By Advocate: Sri R Ramadas)

RS

Versus

The Admmlstrator

VllldgD (chep) Panchayat
Ag,am lsland ‘Union Territory of Lakshadweep 682553

_The Med1cal Officer in charge,
Com’numty Health Centre, Agattl Island,
i Respondents

Ofﬁce ofthe A551stant Engmeer Electrical,
Eccmcdl Sub D1V151or1 Kadamat

K. P Jala‘luddeen aged4 years

ged-31 years, S/o late Nallakoya
ouse; Kadamat, Skilled Labourer,
‘the. Assistant Engineer Electrical,

lS (b?DIVlSlOI’I Kadamat

: j'»B“,}I«_\/l_-:.fA:j_s?adulla,raged 42 years, So Hameed Melachetta,

")‘ A



G

Biri House, Kadaimat, Skilled Labourer,
Of] ssistant Engineer Electrical,

Division, Kadamat. '

Ofﬁce"of.the'?/\ssmanl Engmeex Electrlcal
Llccu mal Sub DIVISIOH Kadamat.

(By Advocate Sri. R Srceraj)

I

S

lhc Admmlsu ator,
Union’ lemtmy of Lakshadweep,
Kaval am 682555

The Director! ofPanchayat

Department ofPanchayat

Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555

The Chle Executwe Officer, District Panchayat
Kadamat-682 556

The /\"ééi_st_am'Engineelj, Electrical,
tiical Sub Division, Kadamat-682 556.

T ipsrson,
Panchayat, Kadamat-682 556.

Radhakrishnan(R1-4))

U.P. Jamal;.S/0 C.O. Koyamma, aged 39 years
ing as,Skilled Labourer,

{usbandry Unit,

ry of Lakshadweep, Kalpeni-682 557
at Umprampappada House,

682 557.

S/o late M.K. Hamzakoya, aged 43 years
' S[klllcd Labourer,

Anim Sbandly Unit,

Union 'chtoxy of Lakshadweep, Kalpeni-682 557

and residing at Thithiyapada House,

Kalpcm Island 682 557.

c’r. 5/;() late M.K. Yousef, aged 43 years
as Q§§L1ql [Labourer,

Applicants



10.

Anlmal Husbandry Unlt o | '
Union Temtory of Lakshadweep, Kalpem 682 557
and resujmg at Manchlyanam House,

and: resrdingat Kakatchiyoda House,
Kalpem Island 682 557.

M.K. Naseer S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Territory. of Lakshadweep, Kalpem -682 557
and residing.at Malmikakkada House,

Kalpen land 682 557. .

M Kalam %/o M C Muthukoya aged 34 years
woxklng as Casual Labourer,
Annnal,Husbandly Unit, |

T 1itory of Lakshadweep, Kalpeni-682 557
ing;at Maral House,
Kalpem Island’l682 557.

K. K Mohammed Rafeeque, S/o V.K. KOJankoya aged 45
years, workmg as Casual Labourer,

Animal Husbandry Unit,

Union Femtoxy of l.akshadweep, Kalpem -682 557

and I‘GSldll’lg at Kandamkalam House,

Kalpenl' and.682 557.

a, S/o ate M.C. Ahmedkunjl aged 47 years
asual Labourer,

andry Unit,

rry of Lakshadweep, Kalpeni-682 557
""‘“;Maxal House, Kalpenl Island-682 557.

K.0. Abdu Sa am, S/o P. Assa1na1 aged 39 years
workmg as Casual Labourer,

Animal IIusbandxy Unit,

Umon ]emtory of Lakshadweep, Kalpeni- 682 557
and resndmg at Kakatchiyoda House,

(alpem sland 682 557.

afa S/o late Sayedmuhammedkoya, -
ars, working as Casual Labourer,
snandry Unit,




éﬂs
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Union "l cmtmy ofLakshadweep, Kalpeni-682 557
and residing at Pokkarappada House,

-Kalpe: ”I*“land 682 557. : - Applicants

Versus

The fAd'in.iniié?{'i:étor,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavalam 682555

The Chlcf Executlve Ofﬁcer Dlstrlct Panchayat,
Union * lcmtory of Lakshadweep,
Kavaratu 6,82555

T he Vetermar){ Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 . ‘ | Respondents

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013
1. hic ";S:/o Yusuf, aged 40 years,
llala House, Kadamat, -
rict Panchayat; Kadamat.
2. Abdu uqukoor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlstrlct Panchayat Kadamat.
3. M. Khall‘d, S/o’ Nadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.
4. /\yoobkhan S/o Kunhikoya, aged 37 years,
Ke__:e_r_t; ' ahal House, Kadamat,
Helper, District Panchayat, Kadamat. Applicants
(By Adv

Versus




Dcpaumeﬁt odenchayat
Administration of Union Territory of Lakshadweep,
Kavarattj- 6825_55

The Chief Executive.-Ofﬁcer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri S Radhakrishnan)

62.

|

'Melapuia I

()A 400/2013

PP, Suaj,ag,cd 44 years, S/o M. Suban
P uthlyd Pandaram House, Agatti Island,
Umon Iul 1t()1y of Lakshadweep.

Nou'shd'd /\li' aged 32 years S/o U. Sabjan,
Keela Scndmma Pada House, Agatti Island,
Union lcmtoxy of Lakshadweep.

M. A bdul Nasu aged 28 years, S/o M. Abdul Rahiman,
la L1 ';llousc Ag,atu [sland,

ged 30 years, S/o Kidave ,
OUSC /\gatti Island

b

K.C! /\bduI Shukom aged: 38 years, S/o Kasmi,

Kar 1yamdchcua House, Agatti Island,
Umon lcmtoly ofLakshadweep

M P. N’i/am’tid'dm ag,ed 27 years, S/o M. Abusala,
7Iousc Agatti Island,
ry of Lakshadweep. - Applicants

Versus
The Admi msu at01
Union luntmy of Lakshadweep,

KanIdtll 682551

‘The (,haujp‘el son,



6.

Village (Dweep) Panchayét,
Agatti Island, Union Territo,ry of Lakshadweep 682553

The Employment ()fﬁcer Kavaratti,
Union Territory of Lakshadweep 68255

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Officer/Special Officer,

Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.

I

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Liakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

o

~ Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti- 682555.



The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali, _ '
Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Admlmstrator
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,
Department of Panchayat,

Administration of Union Temtory of Lakshadweep,

Kavaratti-682555.

'l"he Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
- (By Advocate: Ms. Daisy { Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep, )
Kavaratti-682555. ° o

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
' v
3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555. -

4. Mission Director,

Nauonal Rural Health Mission, Kavaratti- 682555. ,

W

‘Medical Officer in Charge,
Primary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1, 3 toVS)) :

66. QA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 3(5 years, S/o Bémban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha AP,
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Umrher,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
‘ Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House Agatu

Respondents



13.

Saromma M., aged 39 years, D/o Hamza, -
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti. :

(By Advocale: Mr, K.B. Gangesh)

Versus

1 he Admmlstrator
Administration of the Union T erntory of Lakshadweep,
Kavaratti-682555. -

Director of Panchayats,
Department of Panchayats, -

Abpliéants

Administration-of the Union Temtory of Lakshadweep, .

Kavaratti-682555.

Director of Education,

Directorate of Education, :
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682555.

Village (Dweep) Panchayat, -
Agatti- Island represented by
its Excecutive Officer-682554.

(By Advocate: Sri S. Radhakrishnan )

67.

QA 444//2013

Aboosalih, S/0 Rasheed Koya,
Padalapura, Kiltan [sland.
Union Territory-of Lakshadweep, Pin-682558.

(By Advocate: Sri- Shabu Sreedharén)

I,

Versus
Union Territory of lLakshadweep represented
by the Administrator, '
Cavaratti Island. Pin- 682555.

Respondents

Applicant
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2. The Director ofPanchayaf,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,
Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

w2

Syt

4. The Exccutive Officer,
Village (Dweep) Pahchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

“The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. - . L ‘ ‘ Respondents

wn

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5)) -
068. QA 453/2013

I Hameed K., S/0 Abdul Rahman, aged 36 years,
"~ Keelazillam H) Kiltan Island.

Union Territory of Lakshadweep.

Working as Casual labourer in _

Lakshadweep Building Development Board, Kiltan.
2. Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of l.akshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
~ Pakkiyoda (H) Kiltan Island., :
Union Territory of Lakshadweep.
Working as Casual labourér in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoyd, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, .
Kiltan. Applicants

¥
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

I The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat, v
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1,3 1o 4))

69.  O.A No. 488/2013

Salmath
D/o. Sayed Koya
“Madapally House :
Chetlat Island. ‘ Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

L The /\dmlmstldlm
Admlmstlallon of the Union Territory
of ak§ mdwcep, Kavaratti — 682 555.

2. The Drrector (Serv1ces)
Administration of the Union Territory
of [.akshadweep (Secretariat),
Kavaratti —682 555.

2

,Depdltmcm of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682'555.

I{mesjcmgd by its Director. Respondents

(By Advocate Mr. $. Radhakrishnan)

70.  OA 492/2013



{0\

K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the:Veterinary Assistant Surgeon
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai'inarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555. -

The 'Difect01‘ of Panchayat,
Department of Panchayat,
Union Territory of Lakshadweep,

. Kavaratu lsland Pin- 682555.

T he Vetc1 maly A551stant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep 682 552

The Chan"pexson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

1.

OA 499/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,

- Data Entry Operator (MGNREGA)

Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union lemtoxy of L. akshadweep, PIN - 682 556.

Mohammed Shafi Qlalshl Malika,

~ S/o. M, Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
KKadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union 'E'I“erritory of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guaramee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(3)//\f‘vocale Mr. S. Radhakrishnan)

72.

- OA 507/2003

MuthuKoya K

Casual-Labour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House
Amini Island, Union Territory of Lakshadweep
Pin - 682 552

(By Ad\/oca~t§‘_: Mr.TCG Swamy)

‘The Ac

Versus

hinistrator

Union 1%111101)/ of Lakshadweep
Lakshadwcep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Temtory of Lakshadweep

Kavaratti — 682 555 .+ L - Respondents

(By Advocate: Mr.S Radhakrishnan (R1-3,5&6)

73.

()

v()ANo 509/2013 .

Maleeha Beegum K.C.

D/o. Indeen Kandilath
Kaval Chetta House, Androth

' Shahid'a Beegum K.

D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K .
Makket House, Androth.

Aysha- Béeg,um P.V.K
D/o. Yal{oob P.K ,
Puthxy’\ entamveh Kad
Andlull

'Rahmath Beegum K‘

D/o. Hamzakoya P.
Kunhali House, Androth.

Thahira L.
D/o. Seethi Nallal
Lavanakal House

Andro\ih.

Subaidfa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentaribeli Kad, Androth.

Siyad Iélﬂan‘ L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

of Lak

Versus

The Administrator, .
Administration of the Union Territory
shiadweep, Kavarathi — 682 555.

ate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Coir Supervisor
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena (@) Haseenabi Therakkal
Therak|g] House, Kadamath

Data Egff'y Operator

Village'Dweep Panchayath, Kadamath

(By Advocaté;"‘: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath :
Administration of Union Territory ofLakshadweep
Kavaratti — 682 555

The Executive Officer, -
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson

Village (Dweep) Panchayath
Kadamat 682 556

The District. Proglamme Coordinator
M(JN RE (J/\ Kavaxattl 682 555

T he Sub Dlvmonal Ofﬁcex and
Programme Qfficer MGNREGA - S .
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

L

OA 557/2013

K.V.Naseer

Kodavalappu House, Klltan

Cook, Government Semox Secondary School
Kiltan

K.P.Dawood -

Kilappura House, Kiltan

Peon, Government Semox Secondaxy %chool Applicants

Kiltan : : Applicants

(By Advocate: Mr.R.Sreeraj)

Versus

The Administrator

Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



{06 .

Department of Panchayath

Administration of Union T emtoxy of Lakshadweep
Kavaratti — 682 555

The Executive Officer,

Village (Dweep) Panchayath

Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath .
Kiltan — 682 558 '

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.$ Radhakrishnan (R1-3 & 5)

76.

N

o

OA 566/2013

Safiyath S

Cook, Government High Qchool
KKadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
K adamath

Residing at Kunnumpura
IKadamath Island

Respondents
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6. Ummer P.P.]
Cook, Government J.B. School
Kadamath ‘
Residing at Alikothapura '
KKadamath Island

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath :
{CSldln{D at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
KKadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward »
Government J.B.School, Kadamath
Residing at Biriyommada .
Kadamath Island '

I1.  JaferP :
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada :
Kadamath Island ' Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Head Master



Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

CA 567/2013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island -

(By Advocate: Mr.P.V.Mohanan)

1.

Versus -

The Administrator
Union Territory of Lakshadweep
IKavarafti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

‘The Principal

Respondents

Applicant

Government Jawaharlal Nehlu Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

QA 580/2013

Yacoob
Kathathe Chctta House, Kadmat

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi l—louse,‘Kavaratti. '

Respondents



12.

14,

15,

17.

- 20.

Muhammed Salih .
Aynepura House, Kavaratti.

Fareeda Beegam -
Molokepura House, Kavaxattl.

- Saleem

Pallicham House, Kavarz_ifti. _

Bamban
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi- . .-
Poodiyam House; Kavaratti.

-Jamaliyath -
Thirinipura House, Kavaitatti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan :
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" ‘Amanulla,

‘Mela Illam House, Kavaratu

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House] Kavaratti.

Fathahudeen
Kadapurathaba House, Kavarattl

Muneer
Kuttipapepura House, Kavaratu



21, Ashik o
Puthiya Alikom House, Kavaratti.

22..  Muhammed Musthafa,
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T P, _
Thaleka Pura, Kavaratti. 1 ©

24.  Jamhar Hussain |
Beeranthoda House, Kavar attl

25. Muhsin
Beeranthoda House, Kava1att1

26. Rauf : )
Chettipura House Kavalam '

27. Hazarath g
Chungam House, Kavaxattl i

- 28.  Khalid A
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh) _
Versus .

I The Administrator P
Administration of Union TemLOIy ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture « .

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 o

(OS]

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,



Pin - 682554
(By Advocate: Mr.S. Radhalmshnan)

79, OA 582/2013

. Rasheed Koya Lo
‘Multi Task Employee '
Public Library, Kilthan %
Residing at Kilthan = -

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat  “wirt
- Residing at Melachetta Hauumakudl
Kadamath Island R

(By Advocate: Mr.P.V.Mohanan)

Versus

. The Administrator SR
Union Territory of Lakshadweep
Kavaratti — 682 555 .-

2. Director ofPénchaj ath -
Department of Panchayath.
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan -Island 682 557

(By Advocate: 1\41'.S.Radhal(fishﬁan)

80. OA 601/2013

Rasheed Koya S.V. S/o Abdulla Koya P.S,
Shaiknaveed (H), Klltan Island PO.,
Union Territory of l:akshadiweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreeié‘.dharan)

s'z’z _Versus

1. Union Territory of Lakshadweep, represented by the
Administrator, Kavalattl Island Pin — 682°555.

Respondents

Applicants

Respondénts

Applicant

2  The Director of Panchayath', Umon Territory of Lakshadweep,
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A m.
Kavaratti Island, Pin — 682 555

3. The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin - 682 558. |

4. The Executive Officer, Vil l;a'tge (I“)weep). Panéhayath
Kiltan Island, Union Ter rltory of Lakshadweep, Pin — 682 558.

5. I'he Library and InfOImatlon Asmstant Public Library,

Kiltan Island, Union T emtory of Lakshadweep,

Pin — 682 558. . L Respondents
(By Advocate: Sri . Radhakrishnan (R1, 2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Haméat-h,'r o
Sara Manzil House, Agatti. b Applicant

(By Advocate: Sri K.B. Gangesh): ..

Versus

l. The Admmlstxator vl
Administration of the Union’ Ten itory of Lakshadweep,
Kavaratti-682 555. ]

2. - Director of Panchayats,. »
Department of Panchayats
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555.  rav

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,

represented by its Directolr = 682 555.

4. Village (Dweep) Panchayat
Agatti Island, represented:by its Executxve Ofﬂcel
682 554. = . Respondents

(By Advocate: Sri S. Radhakrishnan):

82.  OA 635/2013 ,

1. Fathahudheen K.P. aged 40 years, S/o. Sayed Muhdmmed Koya,
Kattampalli House, Agattl

2. Younis, aged 31 years, S'/o“".“Ab'dulla, Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o Kasml Kuttlyam
Mukriyoda House, Agattl «

4. K.M. Amina, aged 46 years D/o Abdul Rahman
Kuttiyam Mukriyoda Housel Agattl Applicants

(By Advocate: Sri K.B.. Gangesh)_;-:_@’
Versus
1. The Administrator,

Administration of the Umen Temtory of Lakshadweep,
Kavarattl 682 555. ' :

2. Director of Health Services,' Lis "v
Directorate of Health Services,
Kavaratti — 682 555.

3. Medrcal Officer in charge s :.‘.i:"iirfl
Community | {ealth Centre, Agattl — 682 553

4. Medical Officer in Charge Rajlv Gandhl Speciality Hospltal

Agatti — 682 553.. lr

5. Village (Dweep) Panchayat Agattl [sland, represented by its
Executive Officer, 682 533. : Respondents

(By Advocate: SriS. Radhakrishnan)f" '

83. OA 791/2013 ' BT

Fareeda Beegum M.1,, Meppadé ._Il'l'am?,.
Agatti Island S

(By Advocate: Sri K.B. (Jangesh)
Versus

1. The Administrator, I
Administration of the Union Terrrtory of Lakshadweep,
Kavaratti-682 555. :

2. Director of Panchayats, i« *
Department of Panchayats
Administration of Union Ferr1tory of Lakshadweep,
Kavaratti — 682 554.

Applicant
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3. Project Manager, De51ccated Coconut Powder Unit,
[Lakshadweep Development Coxpox ation Ltd.,
‘Agatti, Kavaratti — 682 554

4, The Deputy Director (Admn ) Lakshadweep Development
Cmpoxallon Kavaratti — 682 554.
1
5. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executive Officer,
682 553. ’;5! A Respondents
| e
(By Advocate: Sri S. Radhalo*ishn&%‘)"":'f :

84 0OA 8222013

B.P. Navas, Aged 27 years, S/o. Kasm1 M P,
Valiyapura House, Kilthan Mand PO
U.T. of Lakshadweep. - .- - i Applicant

i “ \(:Q,-v

(By Advocate: Sri P.V. Mohanan) Crved

' :;:Versofs'
1. . The Administrator, o
+ UT of Lakshadweep, s
Kavaratti-682 555. Pl

2. Director of P anchayat
Department of Panchayat,”
Administration ofUT of Lakshadweep,
Kavaratti — 682 555. R

3. The'Principal, Govemmen’t Highef Secondary School, .
Kilthan Island - 682 556.° Respondents

(‘Bj Aovecals & Shi < R&AL‘*‘(@AW‘D ‘

8S.. OA 880/2013 N :

Muthukoya N.P
Nalakapura, Kiltan lsland , _ :
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedhlar_‘an)
Versus: :

I Union Territory of L akshadweep repxesemed
by the Administrator ..
Kavaratti Island — 682 555

B



‘Director of Panchayath

Union Territory of Lakshladweep
Kavaratti Island — 682 555 |
The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Femtory ofLakshadweep
Kavaratti Island — 682 55'5

x : I
The Prmmpal o
Government  Senior Secondary School
District Panchayat, Klltan Island
Union Territory of Lakshadweep 682 558 Respondents

%1' [EN

(By Advocate Mr.S. Radhakushnan)

86.

()A 898/2013

K C.Abdul Khader  !iha
Kulikaraya Chetta I—Iouse JQ
Chetlat Island

Union Territory of Lakshadweep 682 554 Applicant

!
L
I

Union Territory of Laksh’cxdweep represented
by the Administrator . ‘
Kavaratti Island — 682 555 I 'f

l

The Director of Panchayat'h
Union Territory of Lakshadweep
Kavaratti Island — 682 555 |

The Senior Admlmstxatlve Ofﬁcex

Education (District Panchayath)

Union Territory of Lakshadweep

Kavaratti Island - 682 5551’ ‘

The Principal sy &

Government Senior Secondary School

District Panchayat, Chetlat Island’

Union Territory of Lakshadweep 682 554 Respondents

AL

(By Advocate: Mr.S. Radhaknshnan)

RSN

DTN
S
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87.  OA 904/2013 O
Kadeeja C.P
Cheriyapurakad S
Kalpeni lsland o v ' ~ Applicant

(By Advocate: I\/Ir.K.B.Gangeshﬁ)“; :; -
Versus ' l -
. The Administrator o |
Administration of the Union'Territory of Lakshadweep
Kavaratti — 682 555 o

2. Sub Divisional Officer B

Office of Sub Divisional Officér

Kalpeni Island - 682 554~ - '
3. The Director (Rural development).:

Department of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavdratti — 682 555 Respondents
(By Advocate: I\/Ir.S.Radhakrishn‘a'r'l)‘

88.  OA 90572013

l. Abdul Khader C.

Chekkiriyammada House
Agatti Island b ! EIRE

2. . BugdarJamhar T.P
Theklapura House Y ,
Agatti Island - PRl 2 - Applicants

(By Advocate: Mr.K.-BGénge}sh)

Versus i

1. The Administrator Gl '
Administration of the Union Territory of Lakshadweep

Kavaratti Island — 682 555,50} -

2. Director of Panchayaths
Department of Panchayaths .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 - - -



o

Project Manager
Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti —687 555

i
The Deputy Director (%dmn)
Lakshadweep Develoﬁment Corporatlon

Kavaratti — 682 555 | .,
l'f""

Village (Dweep) Panc_kl,layath _
Agatti Island represented by its

Executive Officer - 68,2 553
i

(By Advocate: Mr.S.Radhakrishnan) .

89.

l.

0OA 939/2013

Saﬁyullah K C.

‘Kuttiyachada House

Kalpeni Island

Saifulla M‘.I
Melaillam House :
Kalpenti Island g“(;-m.‘;\;

s BN
et Dar

Kunhikoya M.V E
Mathil Valiyammada House
Kalpeni Island et

Kidave K.O ]
Kakkachiyoda House
Kalpeni House :

(By Advocate: Mr.K.B.Gange;"s:_fli)

- 1
4

Versus

The Administrator

Administration of the Uulon Temtory of Lakshadweep

Kavaratti Island — 682 555

Director ofPanchayaths
Department of Panchayaths

Administration of the Umon T erhtory of Lakshadweep

Kavaratti Island — 682 5(55

Lakshadweep BulldmgI Development Board
Union Territory of Lakshadweep
Kavaratti lepresented by its Secretary — 682 555

Respondents

Applicants



4. The Technical Officer : .
Lakshadweep Building Development Board
Kalpeni Island ~ 682 553 :

5. Village (Dweep) Panchayath -
Kalpeni Island represented by its
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan). ' .

90. OA 942/2013

. Mohammed Ashik
Palliyat House .
Androth Island '

2. Abdul Latheef
Karakunnel House
Androth Island

© 3. Mohammed Ubaidulla

Chodath House
Androth [sland

4, Mohammed Fathahulla . -
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)
Versus |

1. The Administrator oo
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 |

2. Director of Panchayaths
Department of Panchayaths =
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4. The Technical Officer :
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Pani:hayath

*Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya
Casual Labourer *
Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

il

P.Mohammed

Casual Labourer

Power House, Kalpeni -
Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary

to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator ‘
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive E ngm‘cel
Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer, |
Ezlectrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I, The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555 -

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
[Kavaratti — 682 555 Respondents

(By Advocate: Mr.S Radhakrishnan)

93. 0A 1202/2013

l. Akathar Ahammed K.K
: Internal Inspector
Agricultural Department, Kalpeni
Ilunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

o

Mohammed Iqbal KPV.

Internal Inspector

Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island

Urnion Territory of Lakshadweep



Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island

Union Territory of Ldkshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory ofLakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratu — 682 555

Agrlcultural Officer -
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath 4
Kavaratti — 682 555 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Sectxon

Kalpeni. :

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Harira) M.R)

I

Versus

The Umon of India
Represemcd by the Secrctary to
Goveérnment of India,

Ministry of Home Affairs

New Delhi — 110 001.



2. The Administrator
Union Territory of Lakshadweep |
Kavaratti — 682 555.

[Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
l.akshadweep — 682 555.

(WS]

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr Justice A.K. Basheer, Member (J)

Appllcams n ths bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admlttedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Adminisiration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or fess.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For . the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\‘ direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in maj'ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgrﬁent rendered by a
Division Bench of the Kerala High Court‘ in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that -
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process - and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

1. Secretary. State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
£2010) 4 SCC )79.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294. .

Non-Panchayath Cases
OA 212,266,268, 299, 325, 347, 354, 366, 372, 380, 488. 499, 509
& 1225 of 2013. |

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above QA for the last 9 years. Similarly the applicants in lOA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

g. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process thbugh in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not madé against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical

break of one or two days for several years as a matter of routine.

Apparently it is a case of Hobson's choice for them. It is on record that a

large number of such casual employees had approached this Tribunal in the

'90s seeking regularization or absorption. We have been informed that

some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of

“ir;egular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the tonstitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
_employées be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC' 1071,
R.N.Nanjundappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10, A thrée judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after notiéing some of the judgments/orders of the
court which took a diff_erent view from the law settled in ‘Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h:c-::‘liﬁd that initial appointments of the appellants were made in gross
violatiox{ of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed. the hope that the pli‘ght of the appellants would
also be taken into account by the adminﬁtration and consider the

desirability of relaxing the age-limit provided in the Rules.



o A

13.  In Nanjundappa (Supra),.'\"fh’é’%bexf Court had held thus:-

~ “If the appointment itself:is.in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot. be
regularized. Ratification or regularization is possible of an act which .
is within the power and province of the authority, but there has been
- some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra)..

15, But one disturbing:feature that has been noticed in this bunch of
cases 1s that  the authorities cbncemed, be it the. Lakéhédweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of t}he employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employees whd had completed 10
years of service as indicated in Para 53 of ~the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Ofiginal Applications have admittedly been working for a decade
or more with routine technical break of one or two days on cor@pleti‘on of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it dpp‘ears that many of them have been allowed to continue. Many of
' them have been engaged in one scheme or the other sponsored by the
Central Govemrﬁent or in some such other schemes or p'rogramme's floated
by the Administration on ité own by utilizing the funds available with it.

The Administration or Viilage (DWeep) Panchayats have not come out with



123
any data as regards the actual requirement of employees‘ in  various
departments’ under them. It- has been noticed that in some of the
departrh(ént_s, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. - Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the queétion Is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhqoks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitudé of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahts" .‘v'fif}xave been engaged by Village (Dweep) Panchayats or District
Pancha;ya;t,f' the main contention raised by the learned counsel for .the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache’jd_this Tribunal, aggrieved by the failure of the Union of India
and thei'Laikshadweep Administration in granting thém temporary status

under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the loeal residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.-
Gr'ant—ineAid was provided to meet the additional expenditure and ihe |

Society used to manage the Scheme. Later, Island Councils were brought

~into existence as per Island Council Act. Still later, the Councils were

abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers workmg with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The. casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following ‘among other directions:-

a) - The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scher{ne

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

' Administration prescribes the scheme 10 the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies .in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d)-.:: sN,o casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original Applicatior_x_'s‘,;;}i\k').129’;7' & 218 of 1998 had rejected an

identical relief claimed 'b){,.fsom_e oihér casual labourers, holding thus:-

21
Court in O.P.No.28776/2001.

: ' X
"We have carefully periised the plec.zding'sb and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy.  They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

- Chairpersons of the respective Island Council might have with or

without proper authority from the Councils issued what are
purported (0 be appointment orders and the subsequent service
certificates. We have good reason o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before

us. The applicants hdve not adduced any evidence 10 show that they

were appointed against any posts sanctioned or approved by (he
Lakshadweep Administration..............

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the

applicants are concerned. The anxiety of the U.T. Administration to -

prevent misapplication of funds granted to the Vzllage/D/strzct
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is /egztzmate "

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also conﬂrmed by the High

Court in O.P.No,351 64/2001
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.

22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction 1o Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively (o the Panchayats for granting temporary status 10

casual labourers. The direction given to the Panchayal not to effect

any appointments till* the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside.”

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and hot by the Executive
Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being made on  political basis  and some  of  the

disengagements/retrenchments also have political colours.



25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notiﬁca;ion
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the sérvices
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power lo create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to emp-loyees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local
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development works, primary education, health and sanitary scheme etc.

For this purpose, the Panchayats can engage workers ‘and therefore

necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the in‘trqducjtion of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 2'34(g) and Article 40 of the Constitution of India in this bontext.

We do not propose to refer to or deal with identical arguments advanced

by other learned counsel as well, since it has already been noticed that

going by the decision in Naderkoya (Supra), this Tribunal has no -
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further cori‘tention that the casual labourers who have been
workiing for more than 240 days in a calender year are entitled for
protection.under Chapter V (a) of the Industrial Disputes Act and that their
servié»es cannot be dispensed with arbitrarily. It is further contended that
one éet of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchajat,
have been working on casual basis for a large number of years.r It has been
noticed already that some of the applicants have been workivng since 1994
and many of them since 1997. Quite a few of them have been working for
periods r.anging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the fol]owmg order was passed :

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days

and with an artificial break of one day, the cases are not identical in

other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the

authority concerned. Some of them have been functioning in

veterinary units which reqwre spec:al Skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long -time without the ~intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the

applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories:

of applicants though till now, by a common order on 4" June, 2013

‘and thereafter the interim order has been passed.

10.  For this purpose, : all the serving casual labourers should be
identified and grouped as under .-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break.” These may

" include those who have been inducted with specific qualification

of matriculation/ITl and the like and also those who have been
/nducted under speCIf/c schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have: been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/lslandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which- would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant.in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten .
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Depaftments have
issued certain circulars which are marked as' Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be dlsengaged Understandably, al] these
employees who faced the threat of dlsengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the ‘Administration has also sought to rely on the
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judgment of thé Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has’been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing- regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland. also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applic'ants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in serv.ice

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are‘being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extrémely- essential and unavoidable) is streamlined so
as to avoid unnecesgé‘ry legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34. We refrain from issuing any other directions since, in our view, it

- falls within t_he domain of the Administration. However, the Administration

shall address - the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of :with above
directions. ' :

- 36. As regards other Original Applications, where engagements were made

by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach abpropriate‘
judicial forum for redressal of their grievances. These Original Appliéations
are, therefore, dismissed. " S

37.  The interim ordeg,g in force as on today shall remain extended till
April 4,2014, ! '
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